207 Matters Undeyr

SHRI VAYALAR RAVTI (Chirayinkil):
Before taking up the business, I want to
raisc a matter which concerns some qes-
tions which Shri Lakkappa and I had
tabled, regarding Shri %rijlul Verma's
producing a forged report, This question
came in the papers.

MR. SPEAKER: I will find out.

SHRI K. LAKKAPPA (Tumkur): He
was quarantined. It came in the news-
papers. It is neither admitted as starred
question nor is it admitted as an unstarred
question.

MR. SPEAKER: I bave said that I
shalllook into the matter. We take up 377
matters,

13-08 hrs.

MATTERS UNDER RULE 377
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SHRI VASANT SATHF (Akola) :
On a point of order, Sir. Kindly read
rule 3%7. Does the Speaker have any
criteria for giving his consent or refusing his
consent?

MR. DEPUTY-SPEAKER : Itisfor the
Sreaker to decide.  You cannot question
that.

SHRI VASANT SATHE : Rule 377
says H

“A member who wishes to bring to
the notice of the House any matter which
is not a point of order shall give notice
to the Secretry in writing stating briefly
the point he wishes to raise in the House
together with the reasons for wishing
to raise it and he shall be permitted to
raise it only after the Speaker has given
his consent and at such time and date as
the Speaker may fix.”

So, if you see the spirit of it, it is not an
arbitrary matter for the Speaker to reject.
I have been repeatedly giving notice about
the threat of pollution to Taj. How is it
that my notice has always been rejected ?

MR. DEPUTY-SPEAKER : Youmay
meet the Speaker and discuss the matter
with him. Unless he gives permission to
raise ity it cannot be raised Nere. It
depends on what the Speaker considers
more important. Mr. Chakravarty.

53 13 hrs.

(ii) MAL-TREATMENT OF A TRAM OF
GIRL STUDENTS FORM CACUTTA BY RAILWAY
EMPLOYERS,

PROF. DILIP CHAKRAVARTY
(Calcutta South): I thought he was ob-
jecting to my raising this matter. 1 have
gone through all the legal formalities re-
quired under rule 379, Sir, 49 girl stu-
dents of Jogmava Devi College affiliated
to the Calcutta University, along with tmo
teachers as cuides, started for Dehra Dun
by the &1 Up Janata Express
on 1oth October. 1975, They paid the
necessary foes, and were allotted a go-seater
compartment by the Chief Reservation
Supervisor, Howrah. On the same day
after the train started, at about midnight
a group of hooligans entered and tried to
malircat  the girls. The teachers and
attendants. on hearing the wails and cries



